
F.No.15011114/2018-Jus.II/4823
Government of India

Ministry of Law & Justice
(Department of Justice)

***

Jaisalmer House, 26,Man Singh Road,
New Delhi, dated 24th December 2020.

To
The Pro Accounts Officer,
Ministry of Law & Justice,
3rd Floor, Lok Nayak Bhawan,
New Delhi.

Sub: Revalidation of Sanction for setting up of Fast Track Special Courts (FTSCs) in Karnataka
Sir,

In continuation of Sanction letter of even number dated 20/21 November 2019 for Rs.6.975 crores.
I am directed to convey the approval of the competent authority for revalidation of the aforesaid sanctions
for a total amount of Rs. 6.975 Crores/- (Rupees Six Crores Ninety Seven Lakh Fifty Thousand only)for
setting up of Fast Track Special Courts in Karnataka for the Financial year 2020-21. Copies of aforesaid
sanction orders are enclosed herewith.

2. All other terms & conditions mentioned m aforesaid original sanction orders will remain
unchanged.

3. The revalidation order has been entered in the Register of Grants at Serial No. 15 at page No.
13(Againstthe Original Sanction Orders issued during the FY-2019-20).

4. This issues with the approval of JS&FA (L&J) vide e-file number 4823 note no. 276 dated
08.09.2020

Encl: As above

Yours faithfully,

(Muralid~
Director J-II

Tel. No.Oll-23385332
Email: p.muralidhar@gov.in

Copy to:

1. DDO, Department of Justice, Jaisalmer House, 26, Man Singh Road, New Delhi



2. The Law Secretary, State Government of Kamataka, Bangalore with a request to send the detail of
the amount spent alongwith the Utilization Certificate as per the requirement of provisions of GFR 2005
by the end of the stipulated period in this regard.

3. The Registrar General, High court of Kamataka, Ambedkar Veedhi, Bengaluru-560001

4. The Pay & Accounts Officer, Ministry of Law & Justice, Department of Legal Affairs, Indian
Oil Bhawan, 4th Floor, Janpath, New Delhi.

5. S.O. Budget Section, Ministry of Law & Justice, Legislative Department Shastri Bhawan, New
Delhi

6. Deputy Secretary (Fin), Legislative Department, Ministry of Law and Justice, 'A" Wing,
Shastri Bhawan, New Delhi.

7. Ministry of Women and Child Development (WCD), Nirbhaya Cell, (Kind attention: Sh.
S.P.Chaudhary, Under Secretary) A Wing, Shastri Bhawan, New Delhi

8. PPS to Secretary (J), Department of Justice, for kind information.

***
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R.O.C. NO.HCBI37/FTSC under Rape &
C.DlS. POCSO ActlEXP/2020

HIGH COURT OF KARNATAKA,
HIGH COURT BUILDING
BENGALURU - 560 001

DATED: 16.12.2020

FROM:

THE REGISTRAR GENERAL, HIGH COURT OF KARNATAKA, BENGALURU-1

TO:
The Principal Secretary to Government
Law Department,
Vidhana Soudha, Bengaluru

Sir,

Sub:-' Request to revalidate grants provided by the Government of India
in respect of FTSCs under Rape and POCSO Act-reg

Ref: -O.O.No.J-15011/14f2018-Jus-II/5544 dated 04.12.2020
from the Joint Secretary, Government of India,
Ministry of Law & Justice, Department of Justice, New Delhi

********
With reference to the above subject, I am directed to request you to move the

Government to revalidate the unspent amount of Rs.6.975 Crores (Rupees six crares ninety
seven lakhs fifty thousand only) providedby the Governmentof India for the FinancialYear 2019-
20 towards Functional! Operational expensesof Fast Track Special Court for disposal of cases
pending under Rape and POCSOAct to the current FinancialYear 2020-2021.

Copy To:

Yours faithfullyI
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(C.RAMAKRISHNAPPA)
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The Joint Secretary,
Government of India, Ministry of Law & Justice,
Department of Justice,Jaisalmer House,
Mansingh Road, New Delhi
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